
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY,THE TWENTY THIRD DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHTEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 33007 0F 2012

[ 3418 ]

...PETITIONER

...RESPONDENTS

Between:

AND

1.

JANGAMGART lvrocuLArAH,,s/o Ramaiah age 72 years occ Agricurture R/oNacharam (v) Kosgi mandat Mahabrb;;g;iJtiri"i '""

2

CHAIRNIAN LEGAL SERVICE.AUTHORtTy, cum Senior Civit Judge cumchairman at Narayanpet Mahabubnagir. ' --"'-""'
The Thasildhar, Kosgi, Ivlahabubnagar Distrct.

Jangamgari J\4oguta mma, D/q 
l9ng".Tg.qr_!,/oguta iah, age 40 years OccAgricutture, R/o Nacharam (v) Koigi tMl pi"J"r,tlv ii;;"h"il;;;n;i.u""ullrg"

Jangamgari Ramuramma, D/o Jangamgan tt/oguraiah, w/o Laxmaiah aqe 40vears oct Asricurture, Fr/o Nacharim (""1 korE"ria]'ti;d;ir;ilft#iiiriri".i.-"
Jangamgari Larithamma, D/o Jangamgari tr/oguraiah, w/o Laxmaiah aoe 3gyears oct Asricutrure, nyo ruacnaiam fr) K;;d i'iiil#;db;il:;'d;y;i"

4

Petition under Article 226 of the Constitution of lndia praying that in thecircumstances stated in the affidavit tireo tnerewith,lne High colr.t inr"v o" pr"""!oto issue writ, order or direction more in n"trr" oi wiit or certiorari to set aside thepart of the award which was inserted without the knowredge of the writ ;;iit;;",.passed by Legar ceil Authority the^ award passed in pierigiation case o.s No.21 0f20.10 in Lokadarat case No.4 
-of 

2011 pr..uJin z+-52-zorl passed by the Seniorcivil Judge Court Narayanpet 
. 
preceeding .luOge Lokadalt, Naryanpetl\/ahabubnagar district and the same is aroitrarv irreg;i void and without Jurisdictionissue consquitial relief.
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Petition under Section 1 51 CPC praying that in the circumstances s

tne xr o;v fri,eo rT:?:,"I,::IiHllSl iijl6} i;,'J,[iIa:5i:?':^{
the Award Passeo ln PIerrv

2011 passed on 2a-2-2oti pltt"i-uy the Senior civil Judge Court Nar

'"Y"*5il.t iroi" lottuoutt' rtrJtyinp"t Mahabubnagar district

l.A. NO: 10F 2012(wPMP NO:42014 oF 20 121

I.A. NO: 2OF 2012(wPMP. NO:42 015 0F2012)

tated in

to staY
No.4 of

ayanPet

tated in
to Stay
ted :04-

Petition under Section '151 CPC praying that in the circumstances s

the affidavit filed in suppori'"r'*iL"plili'i", tiJn]91,9"'n mav be pleased

the Notice issued by tn" nltp""itiJr'rl z p'o""6oing No A/177212012 da

10-2012

Counsel for the Petitioner:SRl' G RAJESHWAR RAO

Counsel for the Respondent NO'2: GP FOR REVENUE

Counsel for the Respondent No'3: SRt P RAJAGOPAL REDDY

Counsel for the Respondent No'5: SRI N ASHOK KUMAR

Counsel for the ResPondent No'4: --

The Court made the following: ORDER



THE HON'BLE TTIE CTIIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.33007 of 2012

ORDER: lper the Hon,bte the Chief Justice AIok Aradhe)

None for the petitioner.

2. It appears that the petitioner is' not interested

prosecuting the Writ petition.

ln

, Therefore, the Writ petition is dismissed for want of

prosecutlon.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
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SD/. N.SRIHARI
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2. One CC to SRl. G RAJESHWAR RAO Advocate [OpUC]
3. Two CCs to GP FOR REVENUE ,High Court for the State of Telangana

louTl
4. One CC to SRl. P RAJAGOPAL REDDy Advocate [OpUC]
5. One CC to SRI.N ASHOK KUTVAR Advocate tOpUCl
6. Two CD Copies
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HIGH COURT

DATED:2310812024

ORDER

WP.No.33007 of 2012

DISMISSING THE WRIT PETITION

FOR NON.PROSECUTION
WITHOUT COSTS
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